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0.A. No.119/2012

. .
ORDER DATED 23" OFFEBRUARY, 2012

K. Gurhandi... ... ... Apphca;t
Vi
Unton of Indis & Others ... ... ... .Kespondenis

Coram.

HONBLE MR. CR. MOHAPATRA, ADMINISTRATIVE MEMBER

HOWBLE MR AK PATNAK, IUDICIAL MEMBER

,?ny?'

Heard Sn PK. Padhy, Ld. Counsel appearmg for the apphoant,
Ms. Swapna Mohapatra, Ld. ASC for the Respondents on whom a copy of
fhis 3. A, has already been served and perused the matenals placed on
record,

2. This Ongmal Apphcation has been filed by the appheant

h the following praver-
“{a) To direct the Respondents to consuder the case
of sppheant  for  providing e:r::mgm'zt‘éfm:ﬂe
appomiment w an carty dafe n the next Cue e
{¢elaxation { 'ommittes meeting”

3. Durng, the course of hearmg it was brought to our notice the
representation  dated 28.01.2012 made by the applicant vide - Armexnre-A/6
addressed to Respondent No2 1 pendmg for consideration.  Sn Padhi,
therefore, prayed that the appheant’s grievance could be redressed it
Respondent No 2 is diected to consider and dispose of the pending,
representation dated 28.01 2012 vide Annexure-A/6 withm a specific ime
frame based on  SPOs letter df23 122011 {Annexure-A/3}. Also Sn
Padhi submitted that the case of the apphicant for compassionate
appointment may be consudered by the next CRC Meching,

4. Having, regard % the subrmissions made and s agreed to by

the Ld. Counsel for the parties, without gomy mto the merd of the case,

b



FUDL. MEMBER ALMN, ME

Respondent No 2 1s hereby duecied to consider and dispose of the pending
representation  vide Annexure-A/6 with 2 reasoned & speaking order in
harmony with Rules/SPOYs fetter  dt 23 122001 {Annexure-A/S) within a
period of 60{sixty} days from the date of recerpt of copy of thiy order. 1t s
atso further directed that the case of the apphicant for compassionate
appotitment be alsoconstdered during, the next RO Meetimg,

5. With the above observahon and direchon, this QA 15
disposed of af the admission stage wsetf.  No costs,

6. Send  eopy ol thes order along with paper books to
fespondent No 2 for comphiance and free copies of this order be made over

to the Ld. Counsel for the parties,
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